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REPORTED RAIDS ON CERTAIN
YILLAGES IN WEST BENGAL

ILA PALCHOUDHURI
(Krishnagar) : Sir, there has been ery
disconcerting news from Wesi Benga) in
today’s papers that 2,000 men raided a
village and hacked two people to picces.
These are said to be CP1 (M) people. Not
only _had they gheraoed the thana but it
was only after those who were arrested were
lct off that the gherao was lifted . ... ..
(Interruption)

SHRIMATI

MR. SPEAKER : We are having a

debate at 4 Oclock on this,

SHRIMATI ILA PALCHOUDHURI :
The Government should make a stalement
on this, il necessary, afier venfying it
from the West Bengal Government.

12.01 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported violation of air corridor
between West and East Pakistan
by Puakistani sircraft

SHRI D. N. PATODIA (Jalore) : Sir,
I call the attention of the Minister of Defe.
nce 1o the following matter of urpeni public
imponiance and T request that he may make
8 statement thereon: --

Reported continuous and wilful viola-
tion of the air cornidor beiween West
and East Pakistan by Pokistani aircraf
over the territory of India.

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHR1 SWARAN SINGH) : Mr. Speaker,
Sir. I bhave to inform the House that on
30th October 1969, a Pakistan  Air Force
C 130 aircraft over flying Indian territory
between Dacca and Karachi flew up 1o
S nautical miles outside the Pre Determined
Route for a distance of 160 nautical milcs.
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This was, by any standard, a serious viola-
tion of Indian air-space and continued in
spite of the fact that the Flight Control at
Calcutta repeatedly asked the aircraft to
return  to the Pre-Determined Route.
The Pakistan Aiy Force C-130 returned
to the Pre-Determined Route only afier
our aircraft were sent to intercept it.

We have ledged a streng protest against
the continued and frequent violation of
Pre-Cetermircd Route by Pekisten Aircraft
over flyirg Irdisn  territory.  We have
urged to Covarrnent of Pikistan to give
firm insyucticns to the crew  of 81l aincraft
over flvirg Indian torritory 1o remain sinictly
within the Pie-Detern ined Routes,

SHR1 RANJEET SINGH (Khalilatad) :

Our Defirce Minister has cr.e weepen, the
weapon of prolest.
SHRI D. N. PATCDIA - Tt isa very

serious matter tnd the Fen, Minister by
making a statenent has concealed much
more than what he has revealed.

SHRI RANJEET SINGH :We seriously
protest to him.

SHRI1 IY. N, PATODIA : This corridor
facility given to Pakistan came out of an
agreement signed between India and Pakis-
tan more than 1wo vears ago by which
Pakistan allowed only one Indian military
courer plane 1o fly over their ferritory,
Indian planc was to be fully searched at
Karechi; no photographic material was
permitted to be taken and the crew was
not permitted to move out of the sirpert.

In return, Indis  allowed Pakistan 1o fly
all soris of military and comb=t planes, to
transport all sorts  of military equipment,

to halt at Lucknow sed te permit the crew
to move cut of the airport, moix with the
civihans and mzbe ell scrts of investiga-
tions.

This sgrcenent sbcut which vidlation
has been reperted mow  has dore ne poed
to India. In fect. it Fas dere o lot of
damage 10 lndis. In course of there more
than two years, sll cur missile sices of
Indis have teen ihorcvghly phetogrephed
by them and they have bkeensble to Iccate
the gap roinis of our  1adsr system by
which, ip furivee, these Pakistani aircraft
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[Shri D N. Patodia)

with bz able to overfly our territory with
oul bapg detscted oy ouar raidar system
In r:spect of this violation, the manaer in
which the protest note his been made by
the hon Minister 15 extraordinary. The
vivolation took place on 30 Ogtober and
the protest note was s:nl after 23 days on
23rd November only after some other
protest note a similpr incident was sariler
received from Pakistan

In vies of thes: developments, 1 wish
to ask cerlain  perlinent  goestions  from
the hon. Minister. Whaere was the neces-
sity for India to enter into such an agrec-
ment which 15 so muach adverse o India’s
interests 7 Was the agreement sijned agunst
the advice of the Air Chief at that ume ?
How many violations by Pak.stan were
detest:d from the beginning of the agree-
ment 7 Why wias this protest note sent
after 23 days afier tne date of the viola-
tion T Way s 1t oin this par izular case
india did not shoot down Pakistani aircraft
beoause 1t dived in to our ternitry up o
particularly, whin sonetime
plane was shot dowa by
Pakistan on similar grounds 7 Has the
incidence of wviolations increased  after
resumption of arms supply to Pakisian by
U.S.S R.and U. 8. A ?

five  mules,
back an Indian

My last point is about the Tash-
kent Agreement. Regarding the Tash-
kent Agreement which 1s, in any case, a

daad document about which meither U. S.
S R. nor Pak stan arc any more cooceined,
is India now prepared, in view of these
developments, to repudiate the Tashkent
Agreement rather than permit hersell 10 be
humiliated on every occasion 17

SHRI RAMNJEET SINGH . Scrap i
(imserruption) ;

SHRI SWARAN SINGH : The hon.
Member has put too many questiwons. |
will try to answer as many of them as poss-
ible briefly instcad of trying to reply to his
general agruments,

In the first place, 1 would like 1o say
verv categorically that is wrong Lo say that
1h:' agre:n:nt of ovar  flights between
India and Pakistan is weighicd against us.
It will be absdlutely wrong for us to take
that view. It iy a raziprocil arrangement
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where over flights of the aircraft of the
country are perniitted over the air space
of the other. C-130 is a transport plan
with which we are concerned pow ... ...
(Interrupion)

SHRI RANIJEET SINGH What
about their fighters and conbat aircraft ?
He is trying to mislead the House,

SHRI SWARAN SINGH : ltisa very
wild charge. If you make a charge in such
a manner, it is wvery surprising. We have
also got the right to overlly the fighter and
combat aircraft of the Indian Air Force
over the Pakistani territory and we have
actually utilised (his facility ..

AN HON. MEMBER :
times 7

How many

SHRI SWARAN SINGH : A
arge number of times. That
rest any apprehension,

very
should sct at

The other point made was that all our
missiles sites and radar gaps have been
detected. That is also incorrect. There was
no justification from this question to make
any such allegation ..

SHRI D, N. PATODIA : Why not ?

SHRI SWAR \N SINGH : The first
Question was about the necessity of the
agreement. That is a reciprocal arrangement
where facilities are made available 10 either
country and it is something which is in
sur multual interest.

SHRI D. N. PATODIA : Not at all.

SHRI SWARAN SINGH : Then, this
agreement was entered into aflter taking
the advice of the Air Chiel. [Itis wrong

o suggest that this was ecnlered into
against the advice of the Air Chief. This
is @ suggestion which is totally unfounded.
1 would request the hon. Member not to
make such an allegation unless he has

verified it.

SHRI D. N. PATODIA : Arc you
sure about it 7

SHRI SWARAN SINGH : I am abso-

lutely sure.
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SHRI D. N. PATODIA : No.

] SHRI SWARAN SINGH : It is ama-
zing that you should go on persisting some
thing without having any knowledge of
facts. About this particular violation, as
the House is no doubt aware, PDR isa
Pre-Determined Route which is a line across
which the aircraft of one country overfly
another country's territory.  If there is any
deviation, according 1o well established
international practices, the Air Control
warns them that they are out of the PDR.
and ask them to come back to the PDR
If they do not come back, we scramble our
aircraft,

In this particular case, out fighter air

craft went up and drove it buck to the
PDR. It is no good...

SHRI RANJEET SINGH: It should
have been forced to land.

SHRI SWARAN SINGH :‘'to shool

down transport aircraft of other countries.
It will be bad and it is against international
practice. lHowsocver much you may have
these feelings of suspicion against Pakistan,
we should not depart in a light hearted
manner and in a spirt of bravado, from
international practices that obiain in such
cases. Shooting is not undertaken in the
casc of transport aircraft about which they
already mnotify that a particular plane is
going. And [ would request the hon.
Member not to cite examples without care-
fully checking them up. In the case of
shooting down of our Canberra, we protes-
ted at that time that it strayed into their
lerritory.

SHRI RANJEET SINGH : W¢ did not
protest.

SHRI SWARAN SINGH : If a trans-

port plane...(Interruptions).

I do not give wav. That is not the way
to dcal with it. 1 refuse to take note of
such interruptions.

The point is if in a particular case a
transport planc is going and is permitted to
go and it deviates from PDR, therc are well
recognised conventions and international
pragtices about giving a warning 1o it and
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asking it to come back to the PDR. Ifit
does not obey, we scramble our aircraft
and compel it to come back to thc PDR.
But shooting down is an extreme slep
which we should rot undertake and 1 am
not also sorry that we did not undertake

shooting.

SHR1 D. N. PATODIA : What about
the delay in protest ?

SHRI SWARAN SINGH : Sir, there

is no connection between these deviations
and the resumption of supplics of arms to
Pakistan by some nations. Of course, hon.
Members may not like many things, but
lumping them all together and trying to
build upa case without tryving to under-
tand the rcal implications is unfair.

SHRI D. N. PATODIA : Why was
there so much delay ?

SHRI SWARAN SINGH : Insuch cases,
Mr. Speaker, the protests are lodged by the
Ministry of External Aflairs and in this

particular case 1 think they lodged the
protest on 15th November, 1969,
SHRI RANJEET SINGH : Why was

it lodged after 3 wecks ?

sit Tfag @ (q) : w;Tuw wEiam,
# w@r @AY S @ O Q@ FzAT
fF car A gtz aifseg & 21a
* a7 wA Tw wafw § 1€ aYewc ar
fafazdt wrr w19z & zmit Awrw AT
geeraqa fwar a1 ? afz g1 ar 491 g
Rz FY I 5 s wfger &
fFar war &1 gw Iaay g fazd &)
Frfae &3 7 #qr z8 wFT Qrar oar
fafazd gmi§ agrat gra gmid srwor
1 geaAga f&d s 0 gay mir faud
& fyd gawr7 ¥ mia fgema 7Y @;dy B
ar = gad sarA gart qiw A4 &, ar
efeaqiiz &Y &6y 2 7 aq7 ;17m 2 7 A
frud s Pgmdarit § & g4 At ¥
€q52 JAT IMGA 0

qgr ag f5 #11 K1z daz O
% xig vfs@ & |iw, 37 & fafged
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[ fazra)

gr afae gaif SISl A g KT F1
gewgd frar 2 7 afe fear @ &Y wor
fevga ot fam & 39 N My E A
frorar ? mir w3 faud & fanr sar
AIFT & qi fzema Y w9 3, ar A«
g T & ar gfadz & FA § 7

# a7 wglay = agar wizar g 5
SR W AR A gAQAIr ¥ g 2 9w
51 faum w1 3§ 1 FIF@W AR
wAr Fifgm | gq aig &1 FE F30 ITA
® fAnrawwm e s wfog 2 w9 3
fear frar fo fea €0 & =3m7 sngoa 8T
qeF FI T I7 BEAN 2 IUH HY-
&7 g8 # s¥Ar wfzy o & wgar fw
AT A qA1F] &1 IAL /A G ¥geZ €Y
ad

SHRI SWARAN SINGH : With regard
to the first question, I would like to say
that the House may Kindly keep a distin-
ction between the permitted Tlights even

by military aireratt over the Indian  territo-
ry and intruders. ’

fifgug: § amaga § Ik §
98 W@ T

SHRI SWARAN SINGIL S50 far as
the mutual agreement is concerned, we
can transport our military aircraft over
Pakistani territory, That is permissable. On
that, the piecaution is that there has to be

a landing. IF it is our wiccraft, then it has
to land in Pabistini territory 2t one point
which is mutually aerced, 10t s Pakistam

pircraft it has to land at an Indian airport
before it is permitted to go ahead, If there
is an intruding arcraft of Pakistun or of
any other countiy, & 1% our job to shoot
it down and it is wronpe to suggest that we
have not got the cquipment. We have equi-
pment and so far as courage is cornerned,
the hon Member mav  luck couraee, but
it will be a bad dav il the Air Force lacks
courage.

st tfa 717 gF A AN ol W
st qifFear ol 19 €1 & FL i
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A F AT A IR WE ) 5@ AW
& Fa @a Fz1 AT ) FlaE @A
F1 &+t W wdl wig IqT W@ )

SHRT SWARAN SINGH : It is a well
recognised international practice that intru-
ding military airciaft can be shot down.
We arc in a position to undertake that. This
is quite in accordance with international
practice and we are well-equipped to do
that,

SHRI HEM BARUA (Mangaldai) : Sir,
we are told by his predecessor Shri Krishna
Menon that shooting down would not be
a civilised manner.

MR. SPEAKER
Gupta.

: Shri Kanwar Lal

st wavmw ga (et \ar) o
wd) Agey ¥ ag f& a7 S n@idz §
qg sgIAST T2 H ¢ T X6 NiFa 2
Ju wgA 3 fFoag vz gt W &
fem & "3f 2 &t ATFIT AT Adlawe
qifadt #1 feemr 2 maz gn mwar § fF/
gifgear anfzear gar* fiqaa ufFam
& Arq Araa g1 «Ea o afea f@wa
Arde @17 & g Renza ) @ § faw
arg 8 aiferaig felga s v @, W
# gard agvad) s, at @:T AIRIT
ar & aifseara § ST & adf nq fear
aqT, IAF) FAT VET 8 WA GIT, a1 5N
atg #1 £RnTT ndizag a1 qfeeam
#12 IT & 1z W ga 7 az mdz fear
zar g, T A A Fwzd P ofoogH oM@
rgar gur & 1 d1 #quArzar g fe
fog® &t arg & w9 °g o@AT gwr @
eHIT fFdd wg@ Ia%7 €181 1T ¥ 3§
aNT 3I7% fFaa gurd flmr 07 7 3T
gt @Ey feawa 1) gq vl 91 @
F¥A @ @7 5 aifrsaa &1 aza sorEr

. @i gaifs @A f@m fred § gaw

T frawa @At gAY nu FzA E fw
4 73T qar ug fenx X0 [ feaw
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gt g wigry IuT AF W fRad 9a
Fgart waT ¥ IT | A EQET T &KW
T @ # s vdif4a wga 3 Far, I
#1 afvaa 7Y g 7 2 f Y gavrEw A
AAIAF o Mo a[7o TT gAAT FT fanr,
T g A @isga #Y AT Ag) gt w@g
At @ar 2 g1 w19 aa ag F3 [ gH A
%, qiftena 4 gmdr A5 #§ guw AW
faar | zafad 2a & c'zvez T FFA gN
Fqr 75 q2177 qT afad # foargw
FIN a7 T GdtEz T AT w0 @ifF
aifgzars &1 1 gearza oNzas @, 9
aFe fradrma s a1t g @1, | @A
Wegd TIHIT AT F WX HFN, AT WA
§ oarmw g gdAar A-rAlHF v H
§1,7 a1 T Zimu asz 2 T
g mfazgmm w gamw fE
ga A 3% Yar o gArk g &
arg gt @t 7z |y a@ 2 {5 ey fafq.
0 A 1 TAzIa T @ § e
fad #ma 9z gmd @ F1 az ad
wzar aifgd ? oqqr MAwA g oag Iuw
Farg |

SHRI SWARAN SINGH : Mr, Speaker,
Sir. may 1 say very categorically that it is
absolutely wrong to suggest that we are
adopting a  policy of appeasement T There
is no question of lollowing a policy of app-
easement. We have to follow a policy which
is in the best national interest--and  that is
precisely our approach to this problem. As
repards the specific question that has been
asked, this has nothing to do with the gene-
ral foreign policy overtones which are inter-
woven very «cleverly by Shri Kanwar Lal
Gupta into his guestion. This is a direct
agreement in mutual interest .,

SHRI KANWAR LAL GUPTA : What
is the mutual interest 7

SHRISWARAN SINGH :..and it will
not be good to cast asideall agreement of
mutual interest merely because we have got
other problems which are irritating and
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which are straining the relations between
the two countries.

A regards the number of aircraft, I have
not got the information at present, and,
therefore, 1 cannot give straightway the
exact number of Indian aircraft which overs
flew their territory and ol the Pakistani
aircraft which overfllew our territory. But
1 constantly keep an eye on this compari-
son, and I would like to say that the com-
parison is not unfavourable to India, It is
more or less favourable; we are also cqua-
Ily interested, and it will be wrong for us
to imagine that it is an one-way traffic.
That would bec a wrong assessment of the
situation.

As regards the third question, afier 1
have stated categorically in reply io an ear-
ber question that if there is an intruding
military aircraft, we would be perfectly
justified in shooling it down, there was no
justification 10 ask me whether there were
any iostructions issucd by us that the IAF
will not shoot down in any case; that is
not correct; no Air Force can be given such
an order, and no Government can give such
an order, Each situation has to be judged
on merits,

SHRI KANWAR LAL GUPTA Wwill
he scrap this agreement 7 That was my
pertinent question,

SHRI SWARAN SINGH : We are not
going to scrap the agreement. I should like
to say that categorically.

SHRI KANWAR LAL GUPTA : Why 7

SHRI SWARAN SINGH
is not in our interest to do so.

: Because it

SHRI CHENGALRAYA NAIDU
(Chittour) : This is not the first time that
Pakistani plancs have intruded into our air
space wilfully, Therc have been several such
instances. In this casc, it is not the case of
any plane going on the basis of any agree-
ment. Here, clearly they have violated our
air space and have come about five miles
into our territory. The hon Minister says
that our fighter planes had gone and bro-
ught it back. May I know from the hon,
Minister to which airport the plane way



199 Reported Raid on
1Shri Chengalraya Naidu]
brought ? Tt was not brought. He only says
that our plancs went and brought it, 1
would like 10 know whether we had asked
them to come down and land in our airport.
Then, we coulJ have fcund out whether
the plane was a military plane or a
transport plan or even if it was a
military  plane,  whether there  were
any military personnel in it or whether any
photographic cquipment had  been fitted
into it. We would have found out all those
things. Wilfully, the hon. Minister is not
instruct ng our Air Force to bring the plane
down to our airport, so that our plancs
could go up and bring it down.

I know that the Air Force is Tully equi-
pped, andiour Air Force personnel has got
courage; of course, the hon. Minister has
no courage to ask them to shoot it down,
In the face of this, T think it is better for
him in the interest of the country to resign
from Government here and now and come
out. What steps did he take to instruct the
Air Force to see that if there is an air space
violation, the plane must be brought down
to our airport and not to their airport in
Pakistan 7

SHR1 SWARAN SINGH : 1
that my cousin......

am glad

SHRI KANWAR LAL GUPTA : He
is a step brother now ..,

SHRI SWARAN SINGIH who has
walked over o the other side has been good
cnough to give all the credit Alr
Force which il deserves, both in regard (o
their capacity as well as in regard  to thar
courage, 1 attach greater importance (o that
but 1T am not bothered about the hoocs of
the hon Member, because they are absolu-
tely irrelevant. This is a matier in which
my courage or cowardice dues not matter
at all, .. There are well recognised. |

o vur

SHRI CHENGALRAYA NAIDU : 1
am not a coward. I have gol courage; that
is why I have come and sat down here, He
is a coward, and that is why he is still
sitting there

SHRI SWARAN SINGH : 1 would like
to tell him again...

SHR1 RANDHIR SINGH (Rohtak) :
He is a bravc because he is a kisan,
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SHRI SWARAN SINGH : At least on
facts, at any rate, let there be no disagree-
ment. All military aircraft, whether they
are fighters, bombers or transport aircraft,
if they fly over Indian territory, have to
land at an Indian airport of our choice,
and no aircraft has been permitted to over
fly our territory, that is, no Pakistani mili-
tary aircraft has ever been permitted to
overfly Indian territory without landing
at an Indian airport, and this particular
case is not an exception. Therefore, it is no
use saying that if it had landed, we would
have checked up and so on. Actually, every
military aircraft lands, and this bhad also
landed in our territory.

The present qucstion is a simple one.
It relates to deviation from PDR. Deviati-
on from the PDR has to be corrected by
warning by Air Control. If they do not
need the warning, then we scramble our
Fighter aircraft, that is, our aircraft go into
the air and tell the pilot *If you do not
sdeviate, we shall shoot the plane down’'. If
he accepts it and comes back PDR, that is
the end of the matter,

SHRI BAL RAJ MADHOK (South Del-
i) ¢ The hon. Defence Minister is very
adept in the art of evading issues. Here too,
lie is taking refuge uoder a wvery technical
thing that it deviated only by five miles,
and we did all that, But can he deny the
lact that Paksitan is following a policy of
cnmitly towards India, and that Pakistan is
wdoing everything possible to damage India’s
isnnterest, to work up the people within the
country to work against the Government and
:t is fluting the Tashkent Agreement in every
aossible way ? In view of all these things,
just to take shelter behind only five miles
is not proper, My question is very simple.
According to the hon. Minister, what is
Pakistan’s intention towards this country 7
The Foreign Minister is also sitting here
and he has suid on 8th October, that he
nad met his Pakistani counterpart and that
he saw that there was a definite change in
the Pakistani atitude. On the very nevt day,
the Pakistan Foreign Office declared that
there was no change in Pakistan's attitude.
He is living in a world of phantasy, ina
wishful world. He fhinks that something will
happen according to him, but that is not
happening.
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Now, I would like to ask two or three
very specific questions. Is it a fact that he
lodged his protest only after the Pakistan
Foreign Office, inkeeping with its policy of
taking the offensive, had called our Military
Attache and lodged a protest, and it is only
after they lodged a protest that we thought
of lodging a protest ?

Then, the hon. Minister has said that
this agreement is not working against our
interest. He says that he does not have any
figures, But in reply to a question by Shri
Ranjit Singh on the 11th December, 1968,
he has said that between 1st January, 1966
and 11th Scptember, 1966, 57 Pakistani pla-
nes were allowed to fly over our territory
while only 23 Indian planes flew over Pakis-
tani territory, If that was the ratio in 1966,
what is the ratio n 1967, 1968 and 1969 7
How docs the hon. Minister say that this
agreement is not working against our interest
and that we are more  benefited by it than
Pakistan ?

My third question is this. In reply to
Q. No. 221 today, which relates 1o the
Tashkent agreement, we have been told by
Government that Pakistan has agreed only
to those steps in the implementation  of
article 6 of the Tashkent agreement as are
to its bencfit, and then the other  details
have becn given.

When Pakistan is doing all those things
which are in Pakistan’s interest, and Pakistan
is making only picce-meal agreements with
us, which go against our interest, may |
koow why we always oblige Pakistan by
entering into agreements which are in favour
of Pakistan and not in favour of India ?
In view of this record of Pakistani behaviour
for the last five years regarding the Tash-
kent agreement, may I know whether the
hon. Minister is prepared to reject and scrap
the Tashkent agreement altogether and say
that we are no longer bound by it as Pakis-
tan is not bound by it and that we shall
adopt a posture of relationship towards
Pakistan which is based on pure reciprocity
and mutuality of interest and firmoess and
other things and that the cobwebs that we
may have in our minds regarding our rela-
tions with Pakistan would be removed 7

SHRI SWARAN SINGH : [ would
suggest that so far as the foreign affairs
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aspect is concerned, the hon, Member should
keep his powder dry for a debate on foreign
affairs, and 1 would not like...

SHRI BAL RA) MADHOK : Is defence
separate from foreign affairs ? The Foreign
Aflairs Minister is sitting just close to him..,

SHRI M. L. SONDHI (New Delhi) : Is
the hon. Minister hinting that he is going
to take over the External Affairs  Porifolio
because he is asking my hon. friend to
reserve his comments for the dcbate on
foreign affairs 7

SHRI SWARAN SINGH : My insinua-
tions are not as crude as the hon. Member's.

SHRI M. L. SONDHI : My insinua-
tions may be crude, but are the hon. Minis-
ter's intelligent ones 7

SHRI SWARAN SINGH :
favourite pastime which the party to which
the hon. member belongs  always  indulges
in, raising this question and  trying to show
that they are very brave in the attitude India
should adopt in relation to Pakistan.

This is a

SHRI BAL RAJ MATMIOK : There is
no question of any reflection, 1 have put
specific questions to which 1 want specific
aANsSwWCrs.

SHRI RANJEET SINGH : You are not
pinning him down to answer the question
straightwiy.

SHRI SWARAN SINGH :
been pinned down cither.

He has not

MR. SPEAKER : A number of times I
have invited  attention of  hon. members to
the rule. I feel myself completely  helpless
in spite of my repeated appeals. 1 will read
it out. When the Minister replics, the
member is e¢nlitled to ask with the permis-
sion of the Speaker ..

SHRI S. M. BANERJEE ( Kanpur):
What is the rule, Sir 7 195 7

MR, SPEAKER : This is about calling
attention. He need not worry about it.

SHRI KANWAR LAL GUPTA :
you raising a point of order ?

Are
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SHRI 8. M. BANERJEE : Tomorrow
my name may bE balloted.

MR. SPEAKER Shri Machok

numbered  his question 1, 2, 3, 4.

AN HON, MEMBER : No, (a), (b), (c).

MR. SPEAKER : Hc can ask only onc
question to save the time. FEither we follow
the rule or scrap it.

SHRI BAL RAJ MADHOK : 1tis true
that it is not in consonance with the letter
of the rule, But we have developed a con-
vention during the last 10-15 years.

MR. SPEAKER : No, No

SHRI BAL RAJ MADHOK : We shos
uld be governed not only by the constitu-
tion but by conventions,  You must honour
the convention that  has been  established
here, Here is a very wvery important subject
involving the security of the country and
therefore you should allow us some indul-
gence.

MR. SPEAKER : Therc is no question
of 15 years. Only a few years back, the
procedure of call attention was introduced,
1 koow how it came into being. Should 1
follow the convention or where there are
specific rules, I should follow the rule ? 1
have to follow specific  rules, not according
to what he says.

SHRI SWARAN SINGH : 1 do not
konow how many questions 1 should answer,

but 1 will very briefly try to answer the
various points made.
First, I would like to say wvery clearly

that the policy that wo follow in relution to
Pakistan who is our neighbour is a policy in
which we take note of their continued hosti-
lity to us. All our defence plans, and all our
postures in the international field are baswed
on that Unfortunately, the Government of
Pakistan, as opposed to the people of
Pakistan, is trying to adopt a policy of cone
tinucd hostility to us in the diplomatic ficld,
in the defence sphere and  also in their
collusion with China.  All our thinking is
based on thut, 1 would like to assure the
House that we do not take any light view of
the situation but we fully take into account
the postures of Pakistan.

-
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On the specific questions asked, it i8
true that in this particular case the Pakistan
Air Headquarters, not the Foreign Office,
did call our Air Attache because they know
that their aircraft had deviated and that we
had used our fighters to bring it back to
the PDR. Therefore, in order to forestal
our action or protest, they did call our Air
Attache to their Air Headgquarters and asked
why the extreme step of scrambling our
fighters was resorted to in  this particular
case. But our Air Attachc made the position
quite clear to them that according to his
information it was a clear deviation from
the PDR and we wcere perfectly  entitled to
we our fighters to bring it back to the
PDR. 1n this particular case, it was not a
guestion of just protest; as soon as the
deviation came to our notice, our fighters
were actually up in the air and it was their
presence that brought it back to PDR. There
could not be a better protest than taking
action then and there.

SHRI1 BAL RAJ MADHOK : Then why
did we lodge a protest 7

SHRI SWARAN SINGH : It is nece-
ssary, if there is a deviation from the PDR,
that we should lodge a protest through
diplomatic channels. About the second
point about the agreement, he has quoted
some figure that was given in 1968,

SHHR1 BAL RAJ MADHOK : 1966.

SHRI SWARAN SINGH : 1tis a three
year old figure, and over the years when 1
say that the agreement is  not unfavourable
to us, 1 stand by that.

SHRI BAL RAJ MADHOK : You say
you have no figures, but here are figures to
disprove your contention.

SHRI SWARAN SINGH : This is not
a very proper way of dealing with the situa-
tion. He is quoting same figure of 1966,
Now we are in 1969,

SHRI S. K. TAPURIAH (Pali) : Then,
give the figures.

SHRI SWARAN SINGH : If he tables
a separate question, I can give the numbers
also. I have said and | repeat that 1 have
kept myselfl in touch with the movement of
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aircraft over cither country and the over=
all impression on my mind is that it is not
unfavourable to us. If they ask for the
exact figures, we can give the figures also.

About the Tashkent Declaration, 1 do
not want to say anything. It is very much
a forcign affairs matter, and at the appro-
priate time I would request the hon. member
to address the question to the External
Affairs Minister.

12.36 hrs.

PAPERS LAID ON THE TABLE

Notification re : Management of Bengal
Nagpur Cotton Mills ctc.

THE DEPUTY MINISTER IN TIIE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK CHOWDHARY): 1 beg to
lay on the Table-

(1Y A copy of Notification No. §. O.
4433 ( English version) and S0, 4434
(Hindi version) published in Gazetle
of India dated the 3I0th October,
1969, regarding management of the
Bengal Nagpur Cotton Mills Limited,
Rajnandgaon, under sub-section (2)
of scclion 18A of the Industrics
(Development and Regulation) Act,
1951. [Placed In Library. See No,
LT-2098/69).

A copy of the Export of Froglegs
(Inspection)  Sccond  Amendment
Rules, 1969 (Hindi and English ver-
sions) published in Notification No.
S. Q. 4537 in Gazette of India dated
the 6th November, 1969, under sub-
section (3) of secction 17 of the
Export (Quality Control and Inspec.
tion) Act, 1963, [Pluced in Lilrary,
See No. LT-2029/69].

(2)

(3) A copy of the Textile Committee
(Third Amendment) Rules, 1969,
published in Notification No. G S R.
2172 in Gazelte of India dated the
13th Seplember, 1969, under sub-
section (3) of section 22 of the Tex-
tiles Committec Act, 1963,
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(4) A copy of Corrigendum to the
Annual Report on the working
of the Cardamom Board for theg
year 1967-68, [Placed in Library, See
No. LT-2100;69).

REPORT OF COMMITTEE ON
FRIVATE MEMBERS® BILLS
AND RESOLUTIONS

Fifty-filth Report

SHRI  BHALJIBHAI PARMAR (Do-
had) : I beg to present the Fifty-fifth
Report of the Committee on Private Mem-
bers® Bills and Resolutions.

12.37 hbrs.
MATTER UNDER RULE 377

Shri Nehro's decision on  India’s
Participation in religious
Conference,

SHR1 M. L. SONDHI (New Delhi) @ 1
am grateful to you for permitting me to
bring to the notice of this House a point, a
very significant point, on what the External
Allairs Minister, Mr. Dincsh Singh, swuated
on 17 November in the proceedings in this
House on the motion for adjournment.

1 have had a look at the communication
which was received by you from the Minister,
What the Minister says in this is contra-
dicted by the common knowledge of most
of the elder members of this House who
know Mr, Nchru, and all those who have
read his views in the variouws debates on
external affairs which took place in this
House are rather dismayed and amized that
the Minister should claim, and claimi in the
manner that  he did  in this House, that
il religious conferences are  held, then it
would be in our interest if people from
India participate in these religious confe-
rences; and he said it in a manncr that
sugpests that Pandit Nehru sad this or
thought this. It almost conveys, it does in
fact convey, the impression  that he is quo-
ting from a document.

Further on he says that he is dealing
with the subject in @ manner which correcily
rcflects policy and does not mislead the
House and be claims that the files concerned



